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28.02,2005 i
Hon'ble Mr.Jusiticd|i§.RLSIingh, 'V.C.
Hon'ble Mr, S.C. Chégbe.vA.M.

Shri:- AvK. Dave counsel for the applicant. Shri

Ashok Mohiley counsel for the respondents.
The Contempt Petition is adjourned sine-die in
view of the interim stay order passed by the Hon 'ble
‘High Court. Counsels are divehlliberty_to move
- application fixing date if and when the interim order
passed by Hon'ble High Court is vacated.
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